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o THE CENTRAL ADMINISTRATIVE TRIBUNAL- HYDERABAD BENCH
: AT HYDERABADL,

®

0.2.N0; 616/95 DATE OF JUDGMENT: 9=5-95

BEE*EES;

C.Raji Reddy

‘ ' oo Applicent
And '
1, Director of Estates (R&D),
Govt. of India, Ministry of Defeance,
Research & Development Organisation,

R & D Estate Nanagemsnt Establishment,
Akbar Road, Sec’ bad—g.

- 2e ProJect Nanagar,

Egtate Managemant- Cell,
Lake Test Focility, -
Nagar juna Sagar-SGa 202,
Guntur Dlstrlct.

7 e Respondents

COUNSEL FOR THE APPLICANT SHRI 3. Lakshma Reddy

- CQUNSEL FOR THE RESPORPENTS SHRI N.R DauaraJo

Sr . ABIMXCGSC -
CORAM:

' HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN

HON'BLE SHRI R.RANGARAJAN, MFMEER (ADMN.)

. o CONTD: ... 2e
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oA 616/95, ! | - -Dt. of Order :9=-5=85,

~ Respondent No,2, the applicant is free to make such a repre-
|

tion is going to be mads by sending it by Registersd Post
: .

|

|

(0rder of the Divn. Bench passed by Hon'ble Justice
Shri ?.Nealedri Rac, Vice-Chairman)

l.

! * * *
|

|

The applicant who is working as Helper im the

' |
Office of the Respondent No.2 in Nagar junsagar was transferred -
| : :

to Balasore in D#issa Stata as per Movement Order No.10007/79/

| .
E1 dt.24=4=95 and the same is assailed in this 0.A. The

|
transfer

impugned/order was issued by Director of Estates (R&D) (Res-

pondent No.1). 'Though some allegations are made against
|

Respondent Ne.23nu motive was attributed to Respondent No.l.
|

Respondent No,.2 is sub-ordinate to Respondent No.1. Hence
|

. { | .
it cannot be stated that Respondent No,.1 was motivated against

the applicant in issuing the transfer order.

¥

2. ~ But still if the applicant is interested in making

|
q'reprssantation to an authority higher to Respondent No.1

I
i.e. Scientific Advisor requesting for his transfer to Hydera
I

instead of Ba@asara as per his representation dt.4-5-95 to

|
sentation to the Scientific Adviser and if such a representa-

| a
with Acknowledgement Dua, the same haff to be considered by
|

the seid authority expadetiously and preferably within cne
|

o : S
month from the date of receipt of the sgaid representation.,

|
g

|
3. In Fhe result, this 0.A. is prdered as under :=-
'\

The applicant is free to maks
- | representation to Scientific Advissr,

LA 3
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Niniétry of Defence, Resesarch &
Daveiopmént Organisation, New Delhi
by a%nding it in Registered Post
with| Acknowledgement Due and if it
is sb submitted, the same hag to be
con%idered by the said authority
expedatiously and preferably within
Bnefmenth from the date of receipt

[
of Fha said repressentation,

[
The Original Application is ordered accordingly at

|

the admission st?ge itself. No costs./

4.

. [ . R
67\f5‘~/9_T*ﬂpﬁ4§i }ﬁLthSw»-____;*
(R.RANGARAJAN) * (V.NEELADRI RAOD)
Member[(ﬂ) Vice=Chairman
J .

|

| Dt. Sth May, 1995,
| Dictated in Open Court,

Ol _
| j?p4ﬂgﬁﬁsﬁ{{

Dy.Registrar(Judl)

avl/

copy tos- |

1. Director ok.Estates (R&Q),
Govt.,of India, Ministry of Defence,

'Research & Develdpment Organisation,
R & D Estate Management EStablishment,

Akbar Road|, Secunderabad =9.

- |
Project Manager,EState Management Cell,
Lake TESthaCility,
Nagarjuna Sagar=508 202,

Guntur Di?trict.
coy ﬁo S.5Lakshma Reddy,Advocate,

3. Ons
[
cogy to shri N.R.Devaraj,3r.CGSC.CAT.Hyd.

4; One
5. One copy to Library,CAT,Hyd.

6. One spare.

|

|

[
kkua. (

|
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IN-THE CENTRAL- ADMINISTRATIVE TRIBUN.L
HYDERABAD BENCH AT HYDERABZD, -

THE HON'BLE .MR.JUSTICE V,NEELZDRI- RAO
\ VICE~ CHAIR |

AND

 THE, HON 'BIE MR.R.RANG Al AN M{ ADMN)

Yoy,
- -

ORDER/JUBGHMENTE

»

I

Admitted and Interim directions
issued, . - : :

Contral Admicisicaiivs 1 :
DESPATCH:
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